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IN THE CEN'IFAL ADMINISTRATIVE 'II<lElJNAI ~ JAIPUR EENCHs JAIPUR. 

O.A.Nc.29/99 

S.K.Gupts~ 

Pure~ Agra 

Date o~ order: 2.---::-) '"}..) '2.-er-.;---C • _ - . 

S/c Shn. R.K.~upta • R/c Hcu.se No.360Q I<achhJ 

Kantw errployec as Sr.Parcel Cl~rku I<cta 

••• Appl j cant. 

1. Unkn of India thrcugh General Manager u Western Raj} WcYo 

Churchgate, Mumba~. 

2. Stab en f"!anageru Western Raly~ Agra Fort~ Kcta Division • 

•• ~Re-epcndents. 

Mr ~ Shj v Kumar - Counsel f cr the appH cant 

fll~.T.P.sharma 

,CCRAM: 

Counsel fer respondents. 

Hon'ble Mr.S.K.Agarwal. Judicial ~errbe-r 

Hen 'ble Mr.N.P.Nawani-'0 Administrative rv.ember. 

PER HCN'BLE-MR.S.K.AGARWALi JUDICIAL MEMBER. 

In this Odginal Appjicat,ion under Sec.l9 of the Jl.crdnj­

strative 'Idbunale Act m 1985 1 the applicant rrakee a prayer to quash 

and set asice the irrpugnec orcer cf transfer dated 11.1.99 by which 

the applicant was relieved frorr Agra Fcrt tc Kcta. 

2. In bd ef • the facte of the case as .statec I:?Y the sppl i cant 

are that he scught rrutual transfer wHh Shri P.K.Guptau therefcreu 
-

beth Shd P.K.Gupta and the applicant have mcved appHcation for 

. transfer. 'Ihe applicant scught his ~ransfer at Agra E'ort sn6 Shd 

P.K.Gupta scught his transfer at Kota. After ccn:dderaticn of the 

applicantu the respondents have i::-suea letter cateo 1.7.98 by which 

the applicant has transferred tc Agra Fort anc Shd P.K.Gupta tc 

Kota en mutual baeH•. It is stated that the applicant jdnec. jn 

pursuance of the order dated 1.7~98. New the responoente jssue-6 an 

order catea 11.1.99 by which the applicant hcs been ordereo to be 

relieveo frcm Agra Fort tc Kcta. It is stated that the cpplicant 

belongs tc sen.=dtive category and ncnrel tenure d pceti.ng pedoe 

is 4 years. He bas net corrpleted his te-nure at· a particular 

station w the-ref ere~ the impugned croer cat ed 11.1. 99 ceserves t c be 

9uashed. It is also'stated that the re-spondents-have net cancelled 
' the crcer datec 1.7.98 ana without cancelling the order cate6 

1. 7.98 the respondents cannot _transfer the applicant tc Kota. 

Therefore the- applicant fHed thi-s O.A fer the relief as we-nticnec 

, above. 

t''i 3. Reply was f-ilec. In the replyu H has been made clear that 

\ ~ ~ the applicant was transferred in the i-nterest of aoroinistraticn as 

I i\:~~·\ IJ 6-:=.---, 
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there was se_riou.s allegation and ccrrplaint. sgainEt the- applicant. J __._,{_, - ' 
It is also stated that the applicant is holding a transferable pest 
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ana he can be transferred any where. a~ per the reauireroent ct- the 

RaDway adiPinistraUon. It is. denied that the order dated 11.1.99 

wae Dlegal ana arbHrary and stated categodcally tha.t the 

appl jcant was t,raneferrec -in the interest cf acrrdnietraUon. 'I'here 

wae no IPalafide cr viclation cf any etatutcry ncrme· by the 

respcnoentsy hence the iropugned order cannot be interfered by this 

Tdbunal. 

4. Rejoinder has alec been filed reiterating the facte stated 

in the'' C.A. 

J;:. Heard the learned counsel for the parties and alec pe!\useo '..lo 

- the whole record. 

6. ·Transfer is the indcence cf service. The applicant ie 

alleged tc have been transferred on the basis of ccropls:int rraoe . 

against hiro. It has been ststed categc.rically that the app~icant 

hae been transferred . in the soro:inietrative ex·igendes. This 

Tribunal can only :interfere :in the rratter of transfer when the 

tranefer :ie based · en rralaf:ices and aga:inet the :irifracti en pf 

statutory norros. In ·the :instant case. nc rralaf:ides are :imputed 

against the respondents and there appears to be any infraction of 

etatutory ncrms. Therefore~ in view cf the settled posHion of iawa 

we are cf the opinkn that there ie nc basis tc· :interfere with the 

impugned order of transfer. we. therefore~ disrrdss this C.A with ric 

· crcer as to coete. 

c~~ 
(N.P.Nawan:i) 

0 .· ') 
r'-~\\'Q~ 

(S.K.~garwal) 

Merrber (A ) • Merrlber ( J ) • 


